. IN THE CENTRAL MOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO,.B8B/96
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‘Betuesn Je-

T.L.Narasimha Rao

«0e Applicant
And

4

Superintendent of Pést Offices,
" Suryapet Postal Division,
Suryapet Bistrict Nalgonda.

+++ Respondent

Cgunsal for the Applicant : Shri S.Ramakrishna Rao

Counsel for the Regpondents @ Shri K.Ramulu,Add1.CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN ¢ MEMBER (A)
THE HON'BLE SHRI B.5.JAI PARAMESHWAR  : MEMBER (J)

(Order per Hon'ble Shri'ﬁké;gﬁiipgiéﬁé;ﬁaar, N%mber (3) )
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Heard S5ri S.Ramakr%ghna Rao, counsel for the afg

(3) ).

plicant

and Ms,Shama for Sri K.Ramulu, standing counsel for thg res-

pondents,

2. The applicant was appointed as EDBPM, Chandupa

during the year 1991, He submits that the Superintend

Dffices, Suryapet issued a memo of Charges bearing No.

(Annaxure-1 to the 0A) DT.21-11-1995, He was put of d

2?-7-1995.

Charge memo was issued te him on 21-11-199
\

' imgg&QJ '

stated that a Criminal Complaint has been agai
: |

for the said charges indicated in the chargs memo.

\ i

Hence ha has filed this 0OA for a direction to
\

pondents to stay further proceedings in the Department

|

ings till the disposal of the Criminal Cass. On 2-8-1

=

3.

the respondents, | .
directsd/pending further orders, not.to proceedi; with

: | .
plinary Enquiry from the stage it was reached as on th

If any order had been passéd already, the sams shall g

given effect to until further Drdars/euan already am ]

(

4, The respondents have filed MA 446/98 submittir

Disciplinary Proceedings have been completed lengback
kept pending in view of the interim orders.

During the course of hearing, the learned coup

5.
for the applicant submitted tnat the respondent authaf

concluded the Oisciplinary Proceedings and esven passed

order removing the applicant from service., It is stJ
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ths respondents had passed the removal order inspite of

order dt.2-8-36, The respondaents when guestio

n
L
completed Oisciplinary Proceedings inspite of an inter
dt.2-8-96, they produced letter dt,.7-9-98 uwherein t hs

_ Lapss
removal dt.3-6-98 was cancelled and the applicant wida
tc be under put of duty with effect from 3-5-898, Then
directed tha respondents that they shouid pay ex-grati
date of removal till 7-8-98, The learned standing cou
produced letter dt.10-9-98 uvhersby the applicant was p
gratie amount of Rs.2,033/-. Hence the respondents hav
‘back their order removing,: the aspplicant from service

avoiding the contamht of court proceedings. In visw o

submission, the MA is dispessd of as no order is neces

6. The snquiry against the applicant has already
completed, Hence even if any order is passed in this

will only delay the process. Hence the respondents ma

allowed to complets Disciplinary Preceedings and issue

C

inter im

. J
»as to uhy they

im order
grder of

be deemed
the Court
L from the

ngal further

id ex-
taken
hereby

the above

Sary .

baen
case it
y be

suitable

orders which can be challenged by the applicaﬁg but th% order on

the basis of ths Disciplinary Proceedings to be issued
take effect one month after serving that order on the
That direction will enable the applicamt to approach t

o e —

if he is aggrievad by the order,issusd on the basis of]

plinary Preceedings.

7 In view of tha above, the DOriginal Application

%

nary Proceedings and issue orders on that basis as din

digposed of permitting theé respondents to complete th
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his Tribunal
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above. The applicant is at liberty to challenge that or{dsr
as and when issued in accordanca with the law. The letters
dt ,7-5-88 and 10-5-B8 ars takan on recaord. OU.A. dispo%ad of
accordingly. No costs.

———{Bv57JRI PARAMESHUWAR ' (R .R ANGARAJAN)

A5 Member (2J) s Member (A)
YS v - . Sl
— e o | £%44%3—<X&’
Dgted: 15th_September, 1998, B
.. Dictated .in Open  Court.
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0A.388/96
Copy to:-

1. The Superintendent of Post Offices, Suryapet Postal Div
Suryaspet District Nalgonda.

é.' Ona copy teo Mre S:ﬁaaakriﬁhﬁa Rac, Advacata,'EAT., Hyd.
3. One copy to ''re. K.Ramulu, Addi.rCESC., CAT., Hyd. ”
4. One copy te HBSIP M(J), CAT., Hyd.
'S, One copy to D.R.(A), CAT., Hyd.

6, Ona cépy-dnplicatq.'
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